
 et,  PHALGUNA’  उ,  Re  ) -  Purjab  Budget,
 en

 i  eta  ow  ate
 1990-81 and  DGs

 aah.  R._  VENKATABAMAN:
 I  do

 nat  have  the  information  immeédiate~

 ly  available  with  me.  But  x  wish  to

 tell:  the  hon.  Members  that  this  is  a

 proposition  which  none  of  us  will  ac-

 cept,  that  merely  because  the  deposits
 are  raised  in  a  particular  place,  the

 deposits  received  there  must  be  invest-

 ed  in  that  particular  place  or  in  that

 particular  State.

 All  that  I  would  say  is  that  the  in-
 vestment  will  depend  on  the  viability
 ef  the  projects,  the  needs  of  the  .places
 and  the  schemes  that  are  put  forward.
 That  is  why  I  say,  if  the  worthwhile
 schemes  have  not  been  accepted,  it  is
 a  matter  which  can  be  taken  up  with
 the  Reserve  Bank  of  India.  But  I

 quite  agree  that  the  needs  of  every
 State,  not  only  Punjab,  must  be  met
 whenever  they  want  funds  for  viable
 projects  and  viable  schemes.  While  i
 cannot  subscribe  to  the  prcposition
 that  the  deposits  raised  in  a  particular
 area  or  a  particular  State  should  be
 available  for  that  particular  State,  I
 endore  his  appeal  that  sufficient  funds
 should  be  made  available  for  meeting
 the  needs  of  a  particular  State,  includ-
 ing  the  State  of  Punjab.

 ।  have  nothing  more  to  add  and  I
 request  the  House  to  accept  the  Bud-
 get.

 MR.  DEPUTY-SPEAKER:  1  _  shall

 now  put  the  Demands for  Grants  in
 respect  of  Punjab  to  the  vote  of  the
 House.

 .Ghe  question...  is:

 “That  the  respective  stims  not  ex-
 ceeding  the  amounts  on  Revenue  Ac-
 count  and  Capital  Account  shown  in
 the  third  column  of  the  Order  Paper,
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Punjab,  on  account,  for  or  to-
 wards  defraying  the  charges  during

 18-3-80.

 services  of  a  part

 Pune
 कीक...  -

 heres.  1981  in  respeah  of:  beads
 of  demands,  entered  jn  the  -
 column  thereof  against  Demands
 Nos.  1  to  41.
 The  motion  wag  adopted.

 MR.  DEPUTY-SPEAKER:
 I  shall  now

 put  the  supp  ‘Demands  for
 Grants in  respect  of  Punjab to  the  vote
 of  the  House.

 The  question  is:

 “That  the  respective  supplementary
 sums  not  exceeding  the  amounts  on
 Revenue  Account  and  Capital  Ac-

 ‘count  shown  in  the  third  column  of
 the  Order  Paper,  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Punjab,  to  de-
 fray  the  charges  that  will  come  in
 course  of  payment  during  the  year
 ending  on  the  31st  day  of  March,
 1980  in  respect  of  the  following  ce-
 mands  entered  in  the  second  column
 thereof—

 Demands  Nos.  1,  3,  4,  7  to  11,  13,
 15,  17,  19  to  22,  24,  32  to  41.

 The  motion  was  adopted.

 13.32  hrs.

 PUNJAB  APPROPRIATION  (VOTE
 ON  ACCOUNT)  BILL*,  1980

 THE  MINISTER  OF  FINANCE
 AND  INDUSTRY  (SHRI  ह,  VEN-
 KATARAMAN):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  provide
 for  the  withdrawal  of  certain  sum:
 from  and  out  of  the  Consolidated
 Fund  of  the  State  of  Punjab  for  the

 of  the  financis
 year  1980-81.

 SHRI  ह...  VENKATARAMAN:  ।
 introduce  the  _  Bill,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 >  । *Published.  in.
 Gazette

 of  India  traordinary,  Part  II,  sectio  n2,  dated



 है  Deputy-Speaker}
 “That  leave  be  granted  to  intro.

 duce  ‘a  Bill  to  provide  for  the  with-

 drawal  of  certain  sums  from  and

 out  of  the  Consolidateg  Fund  of  the

 State  of  Punjab  for  the  services  of

 a  part  of  the  Gnancial  year  1980-81.”

 The  motion  was  adopted.

 SHRI  R.  VENKATARAMAN;  I  intro-

 aucet  the  Bill,

 I  beg  to  movef;

 “That  the  Bill  to  provide  for  the

 withdrawal  of  certain  sums  from  and

 out  of  the  Consolidated  Fund  of

 the  State  of  Punjab  for  the  services

 of  a  part  of  financial  year  1980-81,

 be  taken  into  consideration.

 MR.  DEPUTY  SPEAKER:  The

 question  is:

 “That  the  Bill  to  provide  for  the

 withdrawal  of  certain  sums  from

 and  out  of  the  Consolidated  Fund

 of  the  State  of  Punjab  for  the  ser-

 vices  of  a  part  of  the  financial]  year

 1980-81,  be  taken  into  consideration.

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  We

 shall  now  take  up  the  clauses.

 The  question  is:

 “That  clauses  2  and  3  and  the

 schedule  stand  part  of  the  Bill.’

 Puyjed  Appro-  MARCH  18,  1980
 priation  (Vete  on  Accor.  Bill,  -

 Punjeb  Appro-  272
 pireaion  Bet  1980

 The  motion  was  adopted.

 Ciauses 2  and  3  and  the  Schedule

 wens  added  tg  the,  Bil.  Clouse, 1,  the
 Enacting  Formula  and  the  Title  were

 added  to  the  Bill.

 SHRI  R.  VENKATARAMAN:

 move:

 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER:  The  प

 tion  is:

 “That  the  Bill  be  passed,’’

 The  motion  was  adopted.
 -

 PUNJAB  APPROPRIATION  BILL*

 1980

 THE  MINISTER  OF  FINANCE

 AND  INDUSTRY  (SHRI  प.  VEN-

 KATARAMAN):  I  beg  to  move  for

 leave  to  introduce  a  Bill  to  authorise

 Payment  an  appropriation  of  certain

 further  sumg  from  and  out  of  the

 Consolidated  Fund  of  the  State  of

 Punjab  for  the  services  of  the  finan-

 cial  year  1979-80,

 MR.  DEPUTY-SPEAKER:  The  ques-

 tion  is:

 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  authorise  payment  and

 appropriation  of  certan  ‘further

 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Punjab

 for  the  services  of  the  financial  year
 1979-80.”

 The  motion  was  adopted.

 SHRI  R.  VENKATARAMAN:  I  ‘Yn-

 troducey  the  Bill,

 *Publisheq  in  Gazette  of  India  Extraordinary  Port  Il,  section  2,  dated
 18.3-80,

 +Introduced  moved  with  the  recom  mendation  of  the  President.

 +Introduced  with  the  recommendation  of  the  Presidert


